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incorporate that +this should be filled up 100% by
preomotion from the fesder cadre. :
2. Puring +the course of +the submissions,

learned counsel of the applicant has drawn our
attention to a copy of the representation filed by thé
applicant, copy of which is dated 13.1.2004 (Annexuré
A-1). It is stated that decision in this regard has
not been taken. |
!

3. When the matter is still pending

I

consideration and +the rights of the regspondents are
not likely to bes affected, we deem it unnecsssary t{

issue show-cause to the respondents while disposing cof

1. It is directed that respondents No.l would
consider the aforesaid represent;tloi of the applicant
and pass an appropriate order preferably within 8
pericd of four months from the dats of receipt of 4
certified copy of this order Decision sc taken be
communicated to the applicant.

5. With these directicns, the pPresent

(R.K. UPADHYAYA) : (V.S. AGGARWAL)
ADMINISTRATIVE MEMBER CHAIRMAN
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